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To: .
M/S M.P. TOBACCO LTD.
PHULGAON POTIA ROAD DURG CHATTISGARH

491002
M/S M.P. TOBACCO LTD. Appellant
Vs
C.CE.DELHII Respondent
[ am directed to transmit herewith a certified copy of Final order No.299-307/2009- EX[DB] dated 30-4-09
passed by.the Tribupal under Section 35-C(1)of Central Excises Act, 1944
n
Assistant Registrar
(Excise Appeal Branch)
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* CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
West Block No.2, R. K. Puram, New Delhi
COURT-I

Date of hearing/decision: 30.04.2009

1. Excise Appeal No. 1577 of 2003
- [Arising out of Order-in-Original No. V(24)15CX-1/2002 dated 25.4.2003
passed by the Commissioner of Central Excise (Adj.) Delhi.]

" M/s M.P. Tobacco Limited Appellant

Vs.
CCE (Adj.), New Delhi Respondent
AND
2. Excise Appeal No. 2336 of 2003
[Arising out of Order-in-Original No. V(24)15CX-1/2002 dated 25.4.2003
passed by the Commissioner of Central Excise (Adj.) Delhi]
M/s GTC Industries Limited Appellant
Vs.
CCE, New Delhi Respondent
AND
3. Excise Appeal No. 1847 of 2003
[Arising cut of Order-in-original No. V(24)15CX-1/2002 dated 25.4.2003 passed
by the Commissioner of Central Excise (Adj) Delhi]
M/s Kanpur Cigarettes Limited Appellant
Vs.
CCE, Delhi-1 Respondent
AND
4. Excise Appeal No. 1848 of 2003
[Arising out of Order-in-Original No. V(24)15CX-1/2002 dated 25.4.2003
passed by the Commissioner of Central Excise (Adj) Delhi]
M/s Tirupati Cigarettes Limited Appellant

Vs.

\ CCE, Delhi-1 | Respondent
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5. Excise Appeal No. 1849 of 2003

[Arising out of Order-in-original No. V(24)15CX-1/2002 dated 25.4.2003
passed by the Commissioner of Central Excise (Adj) Delhi]

M/s Tamilnadu Tabacco Limited Appellant
Vs,
" £CE, Delhi-1 Respondent
AND
6. Excise Appeal No. 5905 of 2004
[Arising out of Order-in-Original No. V(24)15CX-1/2002 dated 17.9.2004
passed by the Commissioner of Central Excise (Adj.) New Delhi ]
M/s M.P. Tobacco Limited Appellant
Vs.
| CCE, Delhi-1 Respondent
AND
7. Excise Appeal No. 5999 of 2004
[Arising out of Order-in-Original No. V(24) 15. Cx.1/2002 dated 17.9.2004
passed by the Commissioner of Central Excise, New Delhi ]
M/s Tamilnadu Tobacco Co. Limited Appellant
Vs.
CCE, Delhi-1 Respondent
AND
8. Excise Appeal No. 6003 of 2004
[Arising out of Order-in-Original No. V(24) 15.¢x.1/2002 dated 17.9.2002 passed
by the Commissioner of Central Excise, New Delhi]
M/s Kanpur Cigarettes Limited Appellant
Vs.

CCE, Delhi-1 Respondent
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9. Excise Appeal No. 6074 of 2004

[Arising out of Order-in-Original No. V(24)15 ¢x.1/2002 dated 17.9.2004 passed
by the Commissioner of Central Excise (Adj.) New Delhi]

M/s Tirupati Cigarettes Limited Appellant

Vs.

CCE, Delhi-1 Respondent

For approval and signature:

Hon’ble Mr. Justice R.M.S. Khandeparkar, President
Hon’ble Mr. M. Veeraiyan, Member (Technical)

1. | Whether Press Reporters may be allowed to see the Order for
publication as per Rule 27 of the CESTAT (Procedure) Rules, 1982. 76,-3

2 | Whether it should be released under Rule 27 of the CESTAT
-(Procedure) Rules, 1982 for publication in any authoritative report ﬁ\SD
or not?

3 | Whether Their Lordships wish to see the fair copy of the Order? Doew

4 | Whether Order is to be circulated to the Departmental authorities? No

Appearance:

Appeared for the Appellant — Mr. B.L. Narsimhan, Advocate
Appeared for the Respondent — Mr. A.K. Rastogi, DR

Coram: Hon’ble Mr. Justice R.M.S. Khandeparkar, President
Hon’ble Mr. M. Veeraiyan, Member (Technical)

£ 8L Oral Order No. 9‘??"‘ 3 57// o9 —~EXL

Per Justice R.M.S. Khandeparkar:

On an oral motion made by the learned Advocate for the appellant that the
appellant craves leave to withdraw the appeals while reserving the right to raise all
the issues including the issue of relevancy of the documents before the lower
authority and to challenge the impugned order alongwith the final order, The

appeals are accordingly allowed to be withdrawn and stand disposed of.




2, Before we part with the matter, we are constrained to observe that in view
[

of the fact that the show cause notice issued in the matter relates to 1993 and it

relates to the period 1989-92, the authorities should take every step to expedite the

disposal of the matters and, of course, the appellants to co-operate with the

. authorities for expeditious disposal of the matter.

(Justice R.M.S. Khandeparkar)
Prgsjdent

(M\.’ Veeraiyan) .
Member (Technical)

/Pant/



